GOVERNMENTOF INDIA
MINISTRYOF FINANCE
DEPARTMENTOF FINANCIAL SERVICES
LOK SABHA

UNSTARRED QUESTION NO.1945
TOBE ANSWEREDON THE 29T December2017/ Pausha8, 1939 (SAKA)
Valuationof AttachedProperty

1945. SHRIMATI DARSHANAVIKRAMJARDOSH:
Willthe Ministerof FINANCEDbe pleased to state:

(@ whetherthe Governmentis aware that the attached properties with banks are
beingsold at verylow rate due to prevalentmalpracticesand corruption;

(b) if so, the detailsthereof;

() whether the Government has taken steps to appoint officials for reliable and
responsible propertyvaluationto assess the value of propertywhile grantingloans and
duringdisposingoff attached propertiesand

(d) if so, the detailsthereofand if not, the reasons therefor?

ANSWER

The Ministerof State in the Ministryof Finance
(SHRISHIVPRATAPSHUKLA)

(a) to (d): Banksare sellingattachedbank propertiesby wayof enforcementof securitie:
under the provisionsof the Securitisatioriand Reconstructionof Financia Assets and
Enforcemen of Security Interest (SARFAESI) Act. Services of empanelled SARFAES.
valuerand valuer registered under the provisionsof the Wealth Tax Act are utilisedfor
takingvaluationreportand to fix the reserve price. Banks have apprised that propertie:
are auctionedthroughe-auctionsand are sold above the reserve price.



